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 (ii)  giving  reasons  for  delay  in  cor-
 recting  the  reply.  [Placed  in  Lib-
 rary.  See  No.  LT-556/73].

 Reviews  &  ANNUAL  REporTS  OF  FYFRTI-
 LizERs  &  CHEMICALS  TRAVANCORE,  Map-
 RAS  REFINERIES  LTD.  AND  HINDUSTAN

 InsEcticwes  Ltp.,  FoR  97i-72
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR
 SINGH):  I  beg  to  lay  on  the  Table
 a  copy  each  of  the  following  papers
 (Hindi  and  English  versions)  under
 sub-section  (l)  of  section  69A  of  the
 Companies  Act,  956:—

 (l)  (i)  Review  by  the  Govern-
 ment  on  the  working  of  the
 Fertilizers  and  Chemicals
 Travancore  Limited  for  the
 year  1971-72,

 ) (ii)  Annual  Report  of  the  Ferti-
 lizers  and  Chemicals  Travan-
 core  Limited,  for  the  year
 ‘1971-72  along  with  the  Audit-
 ed  Accounts  and  the  com-
 ments  of  the  Comptroller  and
 Auditor  General  thereon  [Pla-
 ced  in  Library.  See  No.  LT-
 5517/73.)

 (2)  (i)  Review  by  the  Govern-
 ment  on  the  working  of  the
 Madras’  Refineries  Limited,
 Madras  for  the  year  97l-72.

 (ii)  Annual  Report  of  the  Madras
 Refineries  Limited,  Madras
 for  the  year  1971-72,  along
 with  the  Audited  Accounts
 and  the  comments  of  the  Com-
 ptroller  and  Auditor  General
 thereon  [Placeq  in  Library.
 See  No.  LT-558/73.]
 (i)  Review  by  the  Govern-

 ment  on  the  working  of  the
 Hindustan  Insecticides  Limi-
 ted,  New  Delhi  for  the  year
 1971-72.
 Annual  Report  of  the  Hindus-
 tan  Insecticides  Limited,  New
 Delhi,  for  the  year  97l-72

 (3)

 (ii)

 -under  the  Rules  of  Procedure
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 along  with  the  Audited
 Accounts  and  the  comments

 of  the  Comptroller  and  Auditor
 General  thereon.  [Placed  in
 Library.  See  No.  LT-559/
 73.)

 3.2  hrs.

 AMENDMENT  TO  DIRECTIONS  BY
 THE  SPEAKER

 SECRETARY:  I  beg  to  lay  on  the
 Table  a  copy  of  the  amendment  ६०
 Direction  3B  issued  by  the  Speaker

 and
 Conduct  of  Business  in  Lok  Sabha.

 3  23  hrs.
 MESSAGE  FROM  RAJYA  SABHA

 SECRETARY:  Sir,  I  have  lo  report
 the  following  message  received  from
 the  Secretary  of  Rajya  Sabha:—

 “In  accordance  with  the  provi-
 sions  of  rule  27  of  the  Rules  of
 Procedure  and  Conduct  of  Business
 in  the  Rajya  Sabha,  I  am  directed
 to  inform  the  Lok  Sabha  that  the
 Rajya  Sabha,  at  its  sitting  held  on
 the  23rd  August,  1973,  agreed  with-
 out  any  amendment  to  the  Em-
 ployees’  Provident  Funds  and  Fa-
 mily  Pension  Fund  (Amendment)
 Bill,  1973,  which  was  passed  by  the
 Lok  Sabha  at  its  sitting  held  on  the
 6th  August,  1973”,

 RULES  COMMITTEE

 (i)  SEconp  REPORT

 SHRI  AMRIT  NAHATA  (Barmer):
 I  beg  to  lay  on  the  Table,  under  sub-
 rule  (l)  of  rule  33  of  the  Rules  of
 Procedure  and  Conduct  of  Business
 in  the  Lok  Sabha,  the  Second  Report
 of  the  Rules  Committee.

 (ii)  MINUTES
 SHRI  AMRIT  NAHATA:  I  beg  to

 lay  on  the  Table  Minutes  of  the  sitt-
 ing  of  the  Rules  Committee  held  on
 the  8th  August,  1973.


